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[Shri B. R. Bhagat] f
a published document. There is oo secret. If it |
is a published document, it will be available.
Certainly, I will find out about the Report of
Dastur and Company about figures and com- |
plexes. I will see what can be done. SHRI
LCKANATH MISRA: They went into 29
locations, examined about 29 locations in
India.

MR. DEPUTY CHAIRMAN: The
Government will place whatever is possible.

SHRI BANKA BEHARY DAS: The name
of the Report is. 'Report on site selection
studies £or pig iron plant’ by Dastur and |
Company, which was given in June, 1965.

MR. DEPUTY CHAIRMAN: What is
possible and desirable on the part of the
Government, they will give. They have said
SO.
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feeam st |

et Iowarafa @ IAAEA FAT AT |

SHRI BRAHMANANDA PANDA
(Orissa): 1 want to know your decision
whether you are going to have a separate day
for discussion? Are you going to have a
discussion?

MR. DEPUTY CHAIRMAN: There will be
a discussion.

I. RESOLUTION SEEKING DIS-
APPROVAL OF THE DELHI UNI-
VERSITY (AMENDMENT) ORDINANCE,
1970 (NO. 4 OF 1970).

Il. THE DELHI UNIVERSITY
(AMENDMENT) BILL, 1970
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THE MINISTER OF EDUCATION AND
YOUTH SERVICES (PROF. V.K.RV.
RAO): Sir.  move:

"That the Bill further to amend the Delhi
University Act, 1922, be taken into
consideration."

Sir, in moving this Bill I should like to
thank the honourable Shri Niran.ian Varma for
the welcome that he has given to this proposed
legislation and I also agree with him that this
decision might have been taken earlier. The
decision was not taken earlier because we
were trying our best to see that proper quali-
tative instruction was provided for as many
students as possible in the Delhii University.
The House may be interested to know that in
the course of the last eight or nine years the
number of students admitted to the various
courses in the Delhi University has increased
from 21,171 in 1961-62 to 56,296. From
above 21,000 it has increased in about eight
years to 56,000, and the number of colleges
has increased from 27 in 1961-62 to 53. So the
University and the various authorities have
been trying their best to increase the facilities
for collegiate instruction.

Even ecarlier, in 1962-63, the University
also decided—and I think, Sir, quite rightly—
that Correspondence Courses might be
instituted for the benefit of those who are not
in a position to attend colleges and.
nevertheless, who were anxious to get higher
education. These Correspondence Courses
have now been run for the last eight or nine
years. In spite of the increase in the number of.
colleges and students we are giving facilities
for regular college instruction in spite of the
facilities which we have been providing in
Correspondence Courses we find there were
still some students who were not able to get
higher education.
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These students are students who have got
less than 40 per cent marks in the
examination. The University regulation says
the minimum is 40 Der cent. Above 40 per
cent, somehow we have been able to provide
seats. Even this year we have been able to
provide admission for all people who have got
40 per cent and above. In fact, the House may
be interested to know that there are still about
500 to 600, seats which are lying vacant in
'some of the colleges. July 31 is the last date
and possibly they may be filled up by that
time. But there were students who had not got
40 per cent. Some of them were getting
admission to the Correspondence Course. But
in the case of the Correspondence Course, a
working Committe appointed by the
University found that the Correspondence
Course was not really functioning as it should.
The number of persons enrolled in the
Correspondence Course became very large.
And the Correspondence Course. I think we
are just beginning to find out as educationists,
is even more troublesome than the regular
collegiate course. In the regular collegiate
course, the Professor comes and gives
lectures; the students attend or do not attend
and appear for the examination. In the case of
the Correspondence Course, the lessons are
sent by post; the student is supposed to answer
the questions by post, which are then corrected
by the teachers in the Correspondence Course
and sent back to the student. He is thus
supposed to get collegiate instruction through
correspondence. It hias been found in the
course of a report which was made a few
months ago that the Corres-rjondence Course
Directorate, which is now being made into a
regular institution, has not been able to cope
with the large number of students enrolled in
the Correspondence Course. In fact, the
recommendation of the committee was that
from about 15,000 to 16.000 which is the total
number at the moment enrolled in the
Correspondence Course, it should be brought
down in course of time to round about
10,000. So we

found that even the Correspondence Course
would not be an answer to
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the people who wanted to get higher
education, but who did not qualify according
to the University standards. We felt that to the
extent possible some effort should be made to
satisfy their desire for getting higher
education. That was the reason why even
during last vear the suggestion was made by
the Delhi University. But the Delhi University
made the suggestion, and then they did not
pursue it. This year the suggestion was made
to us by the Delhi University and they were
very anxious that we should take action
immediately because the admission difficulties
were on. I had introduced the Bill in this
House at the last session, but unfortunately
there was not enough time for the legislation
to be passed. Therefore, with due respect to
the House and its implied approval, I had to
take action by recommending to the President
that an Ordinance may be issued for the
purpose. The Ordinance is very simple. It just
permits students who are residents of this area
to be admitted as private candidates. The only
qualification is that they should be residents
within this area. This will not exclude people
who haye taken their examinations earlier.
This is not only for those who are joining this
year those who have taken their examinations
this year. It will also apply to students who
have taken their examinations earlier. We
hope that this Ordinance which is now being
enacted into legislation will be approved bv
this House so that the admission of private
candidates can proceed without any difficulty
whatsoever.

Regarding the question that was raised by
Mr. Niranjan Varma, that there are certain
difficulties in regard to admission in some
faculties and so on, I think the University is
trying to do what it can in this matter. I have
not got the latest facts with me. But I read
something in the papers this morning that
some attempts are being made to increase the
number of law seats. I also read that attempts
are being made to provide M.A. instruction
outside the University campus somewhere in
New Delhi so that people who are not able to
come to the University campus will still be
able to get M.A. instruction.
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I may also tel. the House that even in regard
to piivate candidates, the University has m
idea, which I am now taking up with my
colleague in the Ministrv of Information and
Broadcasting, v hether we could not use the
radio fir the purpose of organising lecturej by
the best people we have in th; University for
the benefit of the private students. I have
already m ntioned it informally to my colleagu
in the Ministry of Information an I
Broadcasting and very shortly I propose to
have a discussion with him. In fact, my sug-
gestion is goim, to be that a small recording
studi" may be established within the
University campus so that the best n en in the
University could give talks which then can be
broadcast at suitable times for the benefit of
not mly the Correspondence Course sudents
but also the students who a -e registering
themselves as privale candidates.

Regarding tht question that was raised
about thi students being given an opportunity
to. participate in the administration of the
university, I am sure the h>n. Member is
aware that this subject is under the very active
consideration of the Government. We are ;
waiting the report of the Gajendra :adkar
Committee on the governance of universities.

One of the soecific terms of reference in
regard to their work is the participation oi
students in the university administration. As
far as I am personally concerned, I have gone
on recorl in many places expressing my view
that there should be opportunity for students to
participate in the miversity administration.
That is riy personal view. I cannot force it
down the throats of the universiti :s. I have
given my personal opinion. That is why I am
waiting for the Gajendragadkar Committee's
report and after that report comes, the
necessary action will be taken I y the
universities concerned. And if it becomes
necessary, we might even have to think of
some legislation in this House.

So I hope, Sir, that this House will
accept this Bil .
L/B(N)10ESS- 8
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The questions were proposed.

KUMARI SHANTA VASISHT (Delhi): Mr.
Deputy Chairman, this Ordinance was brought
in by the Government and now this Bill is to
be passed to make it operative. The Delhi
University has got a good deal of problems as
far as admission of students is concerned.
Every year there is a very great demand for
admissions into the University and along with
the increasing demand there are a large
number of problems and difficulties being ex-
perienced, and the University has also been
expanding. Every year admissions are also
going up. The way admissions are given it
causes great difficulty for the students because
they have to go from college to college, for
weeks and weeks they have to run from pillar
to post. Ultimately the University announces
an increase in the number of seats, but thosle
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seats are distributed to various colleges
depending upon their capacity and on such
occasions the difficulty of the students is all
the greater.

The Delhi University is one of the
outstanding universities Dr. Rao has been
connected with the building up of the
University. He had also been its Vice-
Chancellor. I was also a former student of the
University  of Delhi. The University has, of
course, taken steps year after year to adjust
itself to the conditions prevailing in the Delhi
Territory or in the country as such.
Nowadays the demand for education is
increasing. It is a very good sign that more
and more people want higher education.
There has been also a demand not to en-
courage large-scale admissions, not to
have large-scale educated people who will
become later on unemployed and thus create
all sorts of problems for themselves and for
others. But this view could not be withstood
by the educational authorities because
people feel that without education they
cannot get iobs.  Therefore, whether the
universities or the educational authorities
want to restrict admissions or not, the
demand of the people wanting higher educa-
tion has become so great that it has become
very difficult and almost im-Dossible to stop
large-scale admissions into colleges and
other educational institutions though all
those people might remain unemployed
afterwards.  Unemployment is also one of
the great problems facing the country. Still,
education does  help People in terms of
making better citizens and better individuals
Education does enlighten them and put + ei5
*n instructive channels Instead of our
having masses and masses of people who are
illiterate or half-educated, it is better to
have masses of people who are well edu-
CdX6(L

Delhi University has already a very good
standard of education and it has very good
departments under it. Those who have had
the privilege of getting education from this
university, have greatly benefited from
these. We are very anxious

that the university should continue to maintain
this very high standard. But with such large
numbers af students going in for university
education in the Delhi university, it is probably
difficult to maintain that standard. We are a
little concerned about it. When the classes are
very big, the lecturers do not know much about
the students and thus there is no close conduct
between the teacher and the taught. But it is
inevitable in a situation like this because when
you have thousands of students in each col-
lege, how can you except that contact tc be
maintained between the teacher and taught?
Nevertheless, the university must still try to
see that some kind of contact is possible
between the two. Now they have started
tutorials. Even then, there is no close contact
between the teachers and the students and the
students do not feel at ease with the teaching
staff. That is the problem which hss to be
tackled somehow. In spite of these tutorials,
contact between the students and teachers is
lacking. The aim should be to establish closer
contacts between them so that both can learn a
lot from each other. Then only we can expect
better stuff from the colleges and universities.

Now they have started these correspondence
courses. It is a good thing in the sense that those
who may not have had the opportunity to attend
regular colleges can join these correspondence
courses. Several  students who are not able to
pursue their studies by attending regular day
classes either because of economic reasons or
for other reasons, can join either the evening or
morning classes or correspondence courses.
This also has been due to pressure of
circumstances. Now they can appear for the
university examinations. It is a good thing. But
then the standard should be maintained and for
that all the facilities and opportunities that are
avail abl e to the students at the
university campus should bp available to
these students also. For that I would make
a suggestion to the hon. Minister. We have
libraries and laboratories attached to the
colleges. But outside these colleges, we do not
have
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many libraries, except some libraries
which are attached to some Ministries
or Department:, There are very few
public libraries like the Delhi Pu-
blic Library or the Hardinge Library
set up by private people, When there
are thousands and thcousands of stu-
dents who could appear as private
students and vhen there are thou-
sands of students who are going in
for correspondence courses, it is very
necessary that 'here should be a very
big network o very well-organised
libraries so thet these students can
make use of them. These libraries
should be spread all over Delhi. For-
merly, colleges had to be near the
university campus, Now they have
allowed college. in areas like Shah-
dara and Dheula Kuan, Shortly,
another univers.ty will be coming up-
Therefore, it will be better if the
libraries are dirersified al] over the
union territory of Delhi such as North
Delhi, South Du:lhi, West Delhi, etc.
Rural areas sich as Narela and
Najafgarh shoud also not ke exclud-
ed, All around Delhi, all the four
sides of Delhi, all these areas need
some libraries o that not only the
student community would henelit, but
even the ordinary pecple get the
habit of spendirg their time in libra-
ries. It is very necessary to channalise
these into cons ructive and creative
lines, to make them more educated
and so on as woll as to help in pur-
suing their stucies. It is very ncces-
sary that these libraries are started
on a large scale all over New Delhi—
may be two or three in Shahdara
which has a population of more than
six lakhs of people, or in the south of
Delhi where there are a large number
of students beciuse it is full of well-
to-do people whose children geo to
colleges, or the western side of Delhi
where again in the interest of thou-
sands of person: pursuing education,
because here mostly the Punjabi sec-
tion—all husinessmen—they want to
sent their children or others whether
thev are Chapr.sis, Chowkidars or
ordinary people who want that their
sons and daughters should go to caol-
leges. So, for these people it becomes
necessary that the faeility is nearby.
If they cannct g9 to a collegs at least
they ecan go to 1 library where they
can supplement their correspondence
courses and other private courses

L/ B(N)10RSS—8a
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with its help. So also a large number of
laboratories can be set up. Once I had the idea
myself of starting on my own through my
private welfare organisation a science labo-
ratory where students can, in their spare time,
come and spend any number of hours just
experimenting and learning and doing
something under the expert guidance and so on
of some staff members. Of course, due to lack
of funds I personally could not do it. I hope it
will some day be done. I hope the government
will set up some of these at least on an ex-
perimental basis because a large number of our
school teachers even do not know how to
conduct experiments and teach the students. If
the teachers could be given refresher courses
and orientation courses in handling the
equipment and so on, they could convey to the
students how to conduct them and so on. So
also students who are young people and
children as well as the university people will
have opportunity to learn and spend their time
there. I know the correspondence course is not
meant for such subjects for which classes in
the university itself are very necessary. But
even as a means and facility to te provided and
made available for everybody who has some
interest and inclination in this direction, .there
may be some laboratories experimentally at
least where they would like to come and
experiment. If they have the aptitude they may
develop it or they may acquire the aptitude. So,
these libraries and laboratories should be
established and expanded all over and good
facilities made available. 1 appreciate the
government has taken this step though after a
very long time and the students have been
going through years of harassment on this
account also. The lower-middle classes and the
lower income groups who have not been able
to acquire university education would be able
to make wuse of these and pass the
examinations, their private examinations and
this should have been dene much earlier. All
these facilities should be made available to the
private candidates as much as possible,
because the greater the education in the
country the better perhaps will be even the
normal life



199  The Delhi University

[Kumari Shanta Vasisht]

in the country, the behaviour in the country,
perhaps even the law and order situation in
the country and So on and so forth. I am
sorry that sometimes these are started by the
university students themselves. With their
future in the dark, with no opportunities for
jobs, this is a part of how things are. I hope
some day it will change and I am glad that
this is being done though this should have
been done much earlier and the
concomitants of all these, the facilities,
should be made available to the students.
Thank you, Sir.

DR. BHAI MAHAVIR (Delhi): Mr.
Deputy Chairman, Sir, I would like to start
by welcoming the decision which is
incorporated in this Amending Bill, to
permit ncn-collegiate students to sit for the
university examinations in Delhi. But. when
this is said, just as my friend. Shri Niranjan
Varma, was referring to, we are reminded of
the fact that an Ordinance had to be issued
for no other reason than that that the Bill
could not be passed well in time to provide
for this facility to the students who> are
going to seek admission, but who are not
going to be able to get admission this >ear.
My submission in this respect is that it is a
matter of some anxiety for all the well-
wishers of the country that we should not be
able to take decisions ahead of the problems,
we should not be able to visualise what
situations are going to arise, what
difficulties are going to crop up and we
should always be caught napping by
circumstances. We have never been able to
catch time by the forelock, it is always time
that has chased us into taking certain de-
cisions. Now this is a situation which is not
very healthy from any pMnt of view.

Sir, we are accustomed to so much talk
about planning. We have had Four Five
Year Plans. Can't we have a plan of 5 years
ahead, to start with, about Delhi itself,
about the young peoole of Delhi, as to what
is goina to be the population of Delhi and
\ho educational requirements of the rollege-
gcing youths? Tf we ."an look years ahead,
we can realise how many colleges would be
needed, whe-
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ther we would be able to manage with the
existing  colleges or we would have to
introduce new shifts or open some new
colleges. Well, to me it appears that it is only
an admission of failure on our part that
whatever decisions are taken, they are forced
down our throats by the compulsion of
circumstances or by agitations carried on by
students of this type or that. My submission in
this respect is that nobody knows sometimes
whether new colleges are going to be opened or
not. Sometimes there is a talk that two
colleges might be opened. Sometimes
colleges  are opened well after the start of
the academic session. Being connected with
the University of Delhi in a small way, |
know there are some colleges which are
there  supposed to start working from this
academic year but they are yet in the process of
recruiting their staff; they have yet to appoint
their ministerial staff and so many other things
are there yet to be done. I am not blaming Dr.
Rao for it because I know that he is not directly
responsible for it. But what I am saying is
that when a decision like this is brought
before us, we not onlv as citizens, not only as
representatives of the people, but thing is
missing and that missing to do with the
educational requirements of the country, feel
that something is missing and tthat missing
element must be provided. If we are not to
make a mockery of education of the youth: we
must try to maintain discipline among them and
also maintain the values that we cherish in this
coimtrv. Because of this what is the result? The
result is that students do not have faith in our
farsightedness; they do not have any
experience of our being able to visualise their
problems and our being able to decide about
them in advance. So  whenever any
problem arises, they consider it to be part of
their duty to solve it by holding demonstrations
or launching dharnas and processions in
front cf some Minister or some Vice-
Chancellor. Tf that Hoes not work, then they
pherao somebody. And the result is that un-
plepsant consequences follow. Dr. Rao is very
much familiar with the Delhi University
because he once adorned the seat of the Vice-
Chancellor there.



211 ThD'MWnivmity

Now he is our Education Minister. I am
aware and he is also aware that over this perio
I there has not been any continuous pleasant
growth or progress as far as the Delhi
University is concerm d. Certain develop-
ments have tak ;n place and we cannot be
quite satisfied about the way things are hapi
ening. Only recently, during the last week, the
University had to take a levy strong and firm
decision of sui pending 14 students, you
may call hem student leaders, if you like, but
they are attached to the various tyjtes of
unions having different views and colours by
which they are functioning. These fourteen
students have oeen  suspended and show-
cause notices have been served on them as to
why they should not be expelled. Th s is a
departure from the way the University has
been handling the issue during the last
two or three y< ars. My submission is this. If
the U tiversity shows some strength, the ¢
.parity, to oc able to impose  discipli le
where that discipline is being :hallenged,
that capacity should be along with the capa-
city to be considerate of real difficulties to
think ahead, to plan ahead and to implem int
that plan. Unfortunately that il what is
lacking. The result is, scm< times the
University does not know its mind. People
do not know what to do. Once, some years
ago the University derided to split the BA
(Jass) into two parts-Part [ and Par. II. When
the examination was hei I, after the result was
declared, the question arose as to what
will hap Den to the bovs who have failed,
wl ether they will be readmitted to the old
class, whether they will be all owed to
appear as private candidate,, whether they
will be conditional y promoted, etc. The
students thought that it was an opportunity
because nothing was clear and they laun hed
an agitation and something unprecedented
happened. The University agreed to promote
all those students en bloc to the Third Year
and laid down the condition that they
should appear in the paper for which they had
appeared at thai time. This created a peculiar
situation in most 'olleges of the Delh State.
The question was asked: 'Il the University
can permit  students who have bem
declared failed Ir
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Part I which means the Second Year class to
be promoted to The Third Year, what right has
any college to fai] a student who has not come
up to the academic standards in the first year
examination.? Now we had a spate of dharnas
and hunger strikes and you could see some
shamianas being set up and posters published:

T FAT ®N AFEE, IT FAT AT

amiEgl, #weawdl, femEafar

There were students' petitions asking for help of
the people and all this led to some colleges
succumbing before the agitation was launched
and others tottering, not knowing what to do,
seeking the advice of the University which
itself does not know what to do and which is
hardly equipped for giving any advice. When
once the students were able to get the thing's
in their own way in one college or the other,
then, if there was a college which did not like
this way of doing things, that was in a most
miserable plight. People asked: 'Are you from
the heavens? The University does not do it. X or
Y does not do it. What is the extraordinary
thing about your institution?" This was the
situation which was created because we could
not plan ahead about what to do about the
students who failed in Part I examination. I have
given just an instance. Even this year this
agitation 1is there. It was launched and action
has been taken because the students' union
made a demand for unconditional promotion
of students who have failed in the first year.
Where are we headling to? What is it that we are
planning to achieve? Of course it is very easy
to become popular and say: "Students'
demand Zindabads" and ask why should not the
students get their share also? Dr. Rao says
that the Gajendragadkar Committee is working
on the question of student participation. I do not
know to v. hat extent that can go. whether you
will have student participation for specific
purposes, like paper setting, in paper marking
or in the appointment of examiners or
teachers. We have to balance things. Of course
the present youth is in a sort of unrest. We have
to satisfv the aspirations of the youth I but shall
we satisfy them in such a
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[Dr. Bhai Mahavir.

way that we spoil not only the present but the
future of the country also and throw the
country's future to the dogs? I think that is a
real danger for our authorities also to keep in
mind. Now [ was referring to the Delhi
University and this demand because of which
demand they have taken action. Had this type
of stern and strong attitude been taken two
years or three years ago, before when, for the
first time, the University yielded to this type of
coercion, the present situation would not have
arisen and we would have been spared many
of the inconvenient and unpleasant days which
we have had to face in the Delhi University.
And then, when the University decides, what
happens? It is an interesting and sometimes a
funny thing also. Here the University decided
to suspend fourteen students. My information
is—and I mentioned it to Dr. Rao also—that of
the fourteen students who have been
suspended two do not happen to be students of
the University at all. Now it is for the
University authorities to explain how they can
expel students who are not on the rolls of the
University at all. Now this is because the
decision has to be taken without proper scru-
tiny ...

off wmEE saE o o (faEr)
Fo 8 frer & wiey A7 AT & AR AT
H AWTET warE WA : (IETIw):
R g A9ar & fF favafaarr #
gfawrdy Taq dv-feder W e )
DR. BHAI MAHAVIR: That is also what
could be, but I won't go to the extent of saying
that much. What I am saying is that decisions
should be based on proper sympathetic and
careful consideration of all the factors involved
and we should know the position, and we
should know what we are up against. But we
are hasty sometimes in taking a decision and
such a decision gives rise to trouble later. In
connection with the suspension of fourteen stu-
dents I referred to earlier, there are other
complaints. Some students came to me and
said, "Some people, who did not have so much
to do with
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the agitation there, were marked for action.'
One particular boy also was mentioned—who
happens to be the son of a member of
Parliament connected with the ruling party. He
was very prominent in that agitation. But he
does not have any step being taken against
him. Now it is not for me to go into all that
detail, but I am referring to> it because I am
worried and sometimes I am very much pained
at the way decisions are taken, at the way the
University is functioning. There are cases of
indiscipline, but this indiscipline is a very
general and a very vague and a very sweeping
thing. And how are we going to face it? Are
we going to face it by handing over all power
including all decision-making power to the
people whom we cannot control. Sometimes
there are instances where just and genuine
needs also are not considered, are not met,
because of some sort of a die hard attitude
which people may adopt.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI KHAN)
in the Chair Now I know of one instance here
because I happen to be connected with an
evening college I know that last year the
University decided that evening colleges
should have Honours courses also. It was a
puzzle for us why this was not permitted
earlier. B.A. (Pass) was permitted and the
teaching for M.A. was permitted in the evening
colleges, but B.A. (Honours was considered
too sacrosanct or too wholy to be touched by
the boys who had their education in the
evening colleges. Then the University decided,
the Academic Council decided it and we
received the intimation. "You come up with
your proposals, come to this meeting, bring all
the information and we give the sanction, we
will give the affiliation straightway." Then,
within a couple of davs decisions were taken.
But then, last year, we also happened to apply
for one particular subiect, which is Dr. Rao's
subject and which happens to be my subject
also. We sought permission for the B.A.
(Honours) in Economics. But that application
was not granted because they said. "There is no
time. We cannot move. We cannot go to all the
colleges that have applied. We
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will do it next time." So on they said. This
time, when we wrote again, they said, "Your
application should have come before the 15th
of August, 1969." Because it did lot come
before the 15th of August, 1969, therefore it
cannot be considere 1. Now my feeiing on this
was that if there are a group of students here to
launch a dharna or to shout slogan:, then
probably the University is ate to take a
decision within a week a id ask the colleges to
apply for affili .tion, and within a week
everythin; is done. But if that is not the case,
then they say, "Well, because you did not
apply one full year ahead of this, therefore
your application is o tt of order." This is the
position. There is another 4 P.M. interesting
case just now before th i Delhi University.
One boy took hi examination in History and
he wTO' e his papers in Hindi. Having written
his papers in Hindi he has insisted t iat the
papers should be properly assi ssed. The
University says, well, according to the rules
this cannot be done. I do not know what stands
in the w;y. When the country is changing—we
are in the 23rd year of independem e—is it
something which should lake so long for the
University? Aft T all there are Universities
running in the country which have education
being imparted] right up to the highe ;t level
in Hindi and where the medi am for
examinations is also Hindi. Wiry is it
impossible for Delhi to accept the demands of
the situation? A decision could not be taken
ahead anc now when a student who has got
guts or this type of attitude creates a situation
by writing his papers in H ndi and says, let me
see how you fail me, then there would be an
agitation Can't we pursue a policy and can'l
we take decisions in tune with the :ime? Here
I do not think there is ai y indiscipline involv-
ed if you pern it students to write their papers
in ] lindi when they want it but then cha ig es
which should be generally, introduced with
grace, with dignity and which would satisfy
the students, are not generally done and it
means proble ms, it means difficulties.

In this respec, I would like to submit to the
hon Dr. Rao, a problem which I feel is coming
up and which should engage iur attention
well in
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time if we are not to be caught napping again,
that problem is the problem of having some
sort of uniform standards about admission into
the various colleges in the country. Today we
have got regional factors. We have got
students living in Delhi applying all over the
country and students staying all over the
country and applying to colleges in Delhi.
Now different Universities have got different
standards of giving marks. In Delhi for
example in the Delhi University, boys who are
there, first class boys, extraordinarily
intelligent boys, get 65, 67 or 68 per cent or
more in Higher Secondary and they go in for
pre-medical. But boys who could not get
admissions in Delhi sometimes go to
Jubbulpore or Bhopal or somewhere else and
with the intelligence that they have they get 73
or 75 per cent and when they compete with the
boys of Delhi for seats in Medical College.
They have got 75 per cent, local boys have got
only 65 per cent and these latter boys are
denied admissions on that ground for no fault
of theirs but for the fault of the Delhi
University in keeping certain high standards.
Now it is not a bad thing; Delhi University
should keep up its reputation and should keep
its standards high but if that works to the cost
of the boys of Delhi then it will create
problems.  Uniformity  of  assessment,
uniformity of standards or standardisation of
examination systems in the various Uni-
versities of the country and abolition of
regional preferences and regional restrictions
are necessary. Otherwise there will be
problems if we cannot do that. Of course we
can give some preference or some reservations
can be there for the handicapped people, for
the Scheduled Castes and others; I am not
disputing that. But if an upstart University,
like an upstart new thing, literally begins to
distribute First Division Degrees with a free
hand, that creates a problem for those
universities where boys are not given this type
of liberal handout and the situation therefore is
likely to become further complicated. People
keep on coming to us. I know of situations
where very good deserving boys are unable to
get admission simply because of the
differences in the standards which the different
Universities maintain.
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[Dr. B. Mahavir.]

Sir, one last sentence. I would request Dr.
Rao to impress upon the Administrations of
the various Universities that it is always
better

SHRI K. K. SHAH: Since you have raised
a very important question, can I have one
minute? Can we not do this that it is only
those who have to go out on account of
transfer who would be considered and not
other cases?

DR. BHAI MAHAVIR: Yes; in some
measure that is there but that is so far as [
know for the Central Government employees.
So far as others are concerned it is a fact that
boys and girls are unable to get admission.
Now we must provide for this. May be
sometimes just before the examination there
is some tragedy, some illness or something
else and one may not be able to do well in that
examination and he misses being admitted
here. He can do much better by going out; he
is able to get a higher percentage. There are
cases of this type also. But then what I was
trying to impress on you is this: Are we going
to divide this country into small bits, all trying
and working for some sort of autonomy with-
out bothering about what happens to the other
parts of the country? That is not something
which will promote or consolidate our unity.
This is something which I wanted to suggest.

Lastly, I would request Dr. Rao to impress
upon the Universities to take an attitude
whereby the students understand that it is not
advisable or easier to pass an examination by-
launching a Dharna for three days than
studying throughout the year. Launching a
Dharna is a much easier job. Have we put a
premium on this type of indicipline or
rowdyism? Rowdies become heroes and
everybody begins to copy them and we have
the problem of its multiplier or cumulative
effect on others.

SHRI M. RUTHNASWAMY (Tamil
Nadu): As a way out of the enormous
difficulty created by numbers in our
university colleges and universities this piece
of legislation should be welcomed. It is a
way out of the indiscriminate adnvssion to
our colleges and universities that takes place
nowadays. If the large number of stu-
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dents who want university education are
allowed to appear privately for university
examinations, a large number of admissions
could be prevented. That is the only merit in
this Bill. We have lost sight of the old idea of
university, that it is a seat of learning, where
learning is a acquired through social life and
through social intercourse. Universities have
ceased to be seats of learning in that sense.
They have become factories for the production
of the largest number of graduates who are
going to be unemployed or will become
unemployable. The old ideal has been given up
and we are now concentrating on this idea of
producing as many graduates as possible. That
is why the large number of admissions which
is one of the problems that our universities and
university colleges are confronted with. If stu-
dents are allowed to appear privately, only a
limited number of students could be admitted.
Once this piece of legislation is passed, it
would be possible for universities and univer-
sity colleges to fix an optimum number of
admissions,  optimum  consistent  with
efficiency of teaching and ease of learning by
students. Beyond that optimum number,
beyond that maximum number, consistent with
efficiency, students may be allowed to appear
privately or through these correspondence
courses. That would te a way of solving the
problem of numbers with which we are con-
fronted. The problem of numbers leads to a
number of other problems. So it is on this
account only that I welcome this piece of
legislation, that is, allow candidates to appear
privately.

Now, I have some objection to the phrase
'appearing privately' What does it mean? Does
it mean that students may be allowed to write
their examinations in their own houses or
private rooms? I suppose it means that the
examination will be held in public and that
they will apear as private candidates—not
appear privately. Of course, are not
examinations in public places nowadays
attended with great danger? Invigilators can be
assaulted. They may be even shot at. They
may be even prevented from doing their duty.
What I suppose is the candidates might be
appearing privately, but
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when they appear as private candidates they
should write examinations in public.

With these vords, I welcome the Bill.

SHRI BAL/: CHANDRA MENON
(Kerala): Sir, I also welcome this Bill in way.
It solves certain problems, problem of over-
crowding in our universitie; and colleges. To
that extent it is welcome. But I have got my
own doubt 5 about certain things. Why
should r ot a large number of subjects be le t
out of the daily classes? For e ample, history,
economics, all these can very well be studied
at home. The students can be helped. Barring
science subjects where a good deal of
laboratory help is required, the oher things
can be taught through tutorial colleges or by
professors who can set up their own small
classes. In this way we should relieve the
congestion of these colleges by tal ing away a
large number of subjecl; and then concentrat-
ing on such ubjects which require help and
direction. I would therefore suggest that 1 i
certain cases a large number of lib aries be set
up, guides be appointed vho will be
something like professor. who will help our
students. You can have some sort of test once
in tvo or three months and then allow them to
sit for the university examii ation. That will
be also not completel; i leaving it to the pri-
vate boys to (ome and appear. Some such
system can be evolved, that is, they are guic
ed by some experts who will hei] them to
read certain books; you can then set certain
for-j mal examination papers and ask them to
answer. TI at sort of help will be] very good.
There are a good number' of subjects v hich
can very well be done by stucents at home.
History can very well be done at home, lan-
guage can als) be done at home.

AN HON. MEMBER: Where
home?

SHRI BALACHANDRA MENON: Some
friend's house. This is what we are doing
now. What I am saying is whatever home
there is, that sort of studies can be
encouraged; but some subjects will lave to
be studied only by attending classes. There is
no other way. If you want a good science
student to come up, he will have to

is the'
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be helped. So, eliminate some of the classes
so that we can devote more time for particular
subjects. That will be much more helpful.

I welcome this move in the sense that we
are allowing a large number of students to try
their luck. It is quite good. Anyhow a
university degree gives him prestige. That is
something. Whether he gets a job or not— I
am sure he will only join the huge number of
unemployed—it is quite good; let him at least
feel some satisfaction. Whether he is a poor
man or not he gets the satisfaction of be-
coming a graduate by his own endeavour. To
that extent there is something in it. That is the
only good thing that this helps.

I am glad that the students are agitating. A
little of agitation we should not get frightened
at. You should discuss with them boldly. Be-
hind the agitation there is not always an
irresponsible demand. It is some of these
issues which have made them agitate. "All
right, promote us; within these four years we
pass the examination; one year we might have
lost, after all we shall be sitting for four years".
So, some relaxation does not mean that you are
completely surrendering to them. It is only
understanding the new generation, that
generation which has lost faith in you. The last
war has ended with giving us a new sort of
people. We have betrayed them. You have not
been able to solve any of their problems. The
students are terribly agitated. There is no job
for them. Their future is bleak. In this new age
who are we to tell them "this is what you have
to do"? If the country can be ruled by
representatives who are above 18. certainly the
university also can to an extent be guided by
people who are above 18 in their colleges. We
are great people who are having this
legislation. We are representatives of our
people, who are above 18 I say students also
who are above 18 know how the university
should be run. We should be prepared to
discuss with them seriously and understand
their problems. Those people may have
something to teach us.

From that we will be able to find out what
really agitates them, why there is so much of
discontent. The
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[Shri Balachandra Menon] teachers have
taken to agitation; the students have taken to
agitation. Everyone can get his demand met
only if there is agitation. The issues involved
are new. So, how to deal with the agitation?
Not by force. I was told that a number of
students who have come from West Bengal,
they are being screened here. For what? There
is a sort of complaint.

PROF. V. K. R. V. RAO: That is not
correct.

SHRI BALACHANDRA MENON: That is
what I wanted to know. There should be no
such screening. In thought they may be
Naxalites, but whether they are Naxalites in
action, is another thing. If there is some young
man who can think boldly, encouragingly, I
am not against him. But if you begin finding
out whether he has attended some meeting
secretly at any place and therefore you will not
allow him in your university, then you are
doing a wrong thing. Please do not do it. There
has been some complaint by some people. I
believe when Dr. Rao tells me that there is no
such screening. It is quite correct. But there
has been a doubt like that. And I hope and
believe that Dr. Rao will be able to persuade
the other universities also to take such a step
and see that a large number of students are
allowed to appear. As far as the shift system or
evening system is concerned, have as many of
them as possible so that as many boys as
possible can go to the colleges for direct study,
wherever there are no such facilities for them.
It will make our boys understand things better
and study, and they will become better than
they are now.

Y TRAEW AT,

JamAEaR (st wwaT o= wA)
IS 97T § 6T 2 AT AT 4557 FT
LE R

st ST T Ay 2, AfeT aw
I O0F UTHAT 974 7 7 a7 2491 gy
& Moo @19 i o2 g od ;) adife gam
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awg—owﬁrm 9 q sfsar gEwvEa
T AT FIA 0 wmﬁrwaﬁrmi
mtmmsrfmanmmmw
F1 arfaar faer srar 41, @fFA @7 /=
45 afaer & o wF avEt w1 & arfae
fear s, wifs afvew Fo= wfz
@ aar faardt azr arfasr == &

o IS & e AT 4 39 faenfaai
ﬁrra‘%‘a‘rfrﬁ*ﬂrﬁfnﬁﬂomwﬁr
# & 45 wfqe= w81 a0 gl 7 3¢
‘&ﬁ AT WA, AT AT 2 A
=To T ATH F7 75 & | FATT =Mo 71 A1
frwafaarem % coganfa £, 3@ 5 et
F1 AZ A1907 fF T A1 W TwA A7 97 9z
faia a1 @1 war | 7ATE g A A A
Zw AT feurar S 9 § ) e aere-
AT AF w397 fadrg fErar
FAET "F fu=gzm O Gafaaem %
I 2o w # faAr a1 w7 =
717 7 Y famr o | 2710 WA A IAY T FT
ar 5 7w gerd i a7 fa= 540 0
#7 72 FEar W & fr w40 sy
H FTT ATAT A1 ET AT AT 97 W ST
f& =10 717 7 727 % Fa71 e, A1 4124
I T7 T @1 A F area-aiwaT G a7
TAATTET 1 47 | A TATIAAT F7 &
gz a4 faenfaat & ow IqwAT
A1 ArArEen qzr fear ) A1 gz feafa 2o

[30 JULY 1970]

AT TETAT ¥

A 7 76 g 97 g fw ama-
AMTLHI 7 917 | AT HATAT G AT
T & 5 e sl geraT § 99 g4, His
9% ?ﬁﬁwﬁﬁiﬁ%m:r# araq q1a
FAT ATSA-AAAT a4 A & U HTAE H
qrE TP W AR AT AT
il | WIE g, I AFAT 8 q wArAs g
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& U grgm-ataaT mra g feafa w
HATAAT T TAET TFA, 47 @ fAqF7 a6TE 7
FZ AT ATZA1 g | UF TE1 &6 Lo IA
o, A IR | T AT ERAT SAUHEA &,
ATATNE & W AT F49 F909 & | %!
a1 91 2 T e faanfaat & anv v e
@1 2, 3% afae Al "giv v 97
T AT @ Z |

. mewm

wa W Z&A F gfrrw & owor qam
FErAr 7 Fr & gugaata woT zrfaer w0
farm & waAwe 72 &, wafaa gaw gz
arr | Za e faentaat 7 w21 41 f w7 aardr
F1E T AN AATE AT HFAT | A7 AT
AMET wOT AT S AE AT wE | A S A
=To 715 HTZA WA §, 74 A Mo 7T AEA
Aifavatazre § oF 2w A sgEen
FT AT 3 | FW AT AATHA K7 74497 A7
A2, wT fvaAr & da § 3G ATAET
SFAT AET g1, A1 29 AuTH § AT A
ZTAFT qF FAT qFA |

AIIET AAFTY 2 R oo e ® gw
w1t favafaarem & v 7 &1, 7 3w
A SAATT FT AL FLAH £ | AT A
AMFAAT 41 A1 @gT F A0 g7 7 5 on
AT W FT | WAL TA TAETIAT
Fawa &Y 19z A7 W, A7 A0 AT A
g i fF zwa fadr ard w47 4t wiee-
TIAT FAU F I AT AwGT v
wF AT AT wET aE A7 IA AT A% WA
ﬁmm%ﬁr{a‘;{%mo@oqm
FT HAT | IAHT ORIz FAfAT A1 A5F
g% w17 FF wmar fvar fF we uHe
UHo T 999 WA 22T 7T 97 ) 97
wHAr 47 fa gge g1 T 2w wm
mmuﬂomomra?ﬁm*g,araz
7E & | T A T AT g § W
CERICEEEE A R (KT AR Ea)
for 12 & ZAH STF AT FAZT | FART
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[ TrsmTr ]

A1 AT &1 7 % J1¥0 nwe uHo wWaAT
FETAT ATYAT AT qg |Y 21 7 % arsm-
AT TZT TEA £ | AFT A7 T Fq (F
FIE § FH A7 T, FH 771 7L | 79 fa=r-
HAT FoAT H FH TFAT 7SS | FART AL
ZHT Aifgd | § AHAT AEATE o W A
f& wdegaeET FwiAwT 47 e w1 9
AT AT ET AT & | FAEAT A OATATAT AT
F arst faar av, st qgr foar wely w7 9%
Z | /T A7 AT TAT YTT0 THo UFo FT
T ZEA A AT AT |

HqTS AAATI] A AT & T ArgE-=ig e
famelt = <@ 2, -7 A H 9913
sifeaer 77 fa #r7o 0o THe AT & AL
4 1 faar ST WS AT § 7A Er 21
ATt @I T 9 §E an T2 g
fi wrTe wHe A0 gE W, FH TAT §
fr g A AT sraear €6l 49 a3
frarE 1937 &1 wEa 341 FIEIE
HTAET aﬁaﬁ'sﬂrﬁf 1 qﬂ'ﬁ'a, forard
froafaaras v 2 , FAH AT AET 2
azrrrmaﬁ*rarsf.ﬁ’rmmw{r
Taase & a7 AT gt faw e &
Aqarw 7 amHE gE few A §
ATATAF q AT g5 A T A A
nF e fAefaer qee A 3
fzar 5wz si-s71 77 faafaar sqar o
ag wivat fawrsar o Wi 9T 72 ged
or a3 ) a1 ad feafa =R ow 7w
TE AT FTAT R | TEET YT N9 9 q199-
AtaaT gy &, 73 @ T faardt 97 7 &,
T WIF 49§ F AT I AT gIEr
FATHT #1 Av 7 0F afwr gy @ fa
e vz fmomw ater an fe-faa =
UET 3T FW IHGT AIR Hr 0T I
afwar 4T 7 A7 7341 1 7@ fagr v fa
‘gadw & | w7 w7 § 5 o S A
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entfa & s @ oo faww @w g, 3
AN ZATE IO AT ATATATET T 31HT ATT
#7 faeey 4 Frforor #30@ A 7% w9
g faenfadt av 4 grmr | amr faedy
favafamar & 18 feafa dar 21w 2
& @@t & mogms &9 T THT U9 F
=T a1 fadea e ww g g
F MAAT GATTF 79 71 Iz 19 Ffafafae
adr fzmn | Fat af afafafae fae mr
IR0 7 A q@Ar Agar g wad faen
WAt ST 7 fw oA 7 T oaw T faedr
farafaermy &1 s=ET wRa § 7 @
e A1 qere A7 A fvar Selr ?
favafaermar 1 gfas Al T ogawn &
e wfeze #3340 ar saw1 g0 gfaaas
Fg0 ! gaa fag @1 aar qufEEs gfaw
W1 Er At fear sy 1 ga At v & Teex
715 wAatdr fadgrfar feam § W T
# 5 A1 zraee T A @ IAwT AfE
i fasrfon %, fowd agf & 9omT a9
A AT T T § aara dar g, foe
T ATH F2 & famdi awwr & v
zaa 2t gz foraa famafaman 97 21
WAL ZH THEAT T AUTAT FHTH A g
A1 e qual w350 froaar feafy agp
Zidfr 2

JURAMTL (T wwAT wAl GrA)
CE I 0 L

St T - A W WO E |
ar 341 fafee & 1 zw fawr #2 a1 7Eq
Tal, AT wyar A7 AWy AT FIA F AN
ZATIT AT

AT 4 91 zo, gfafafasi w1 99-
gt § fas1 51 waewg a2, aafw 7
O TE A G uF 9 g A ffag
F YMET A AT FAT AT AET fRmnr
& i a3 A a2 v oew aenfaa
qAT WAl TAIT UT A AT AT A

El
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TR qEA  wAE F OwerTE
o7 3w fam 57 warT q47 o #1413
72 €4 TW I 4% & a7 F o forg w5
7 faar 2 sw gefan sy 394y =afa 37
ot & 1 az 45 fage g1 97 2 ot wEfEn
=FET I FAGT AT 74T | 0 oA oE
feafa Zaar g 1 et faamr & wowa
TEET 0% | v fgedt wrfgenr s 7
FI9 2, AT TAZT AN7Z B AS FEAT )
oI Tfage wrr & Gar #19 & 5 S
TzT (g @1 480 wmAar | Az Al
-5 fgert & 2 & 1 wAaT
zefiEr 71 owar oy i ¢ #ifE 3w
F31 & za =r=v w5 &Y AR &
wETAH # A4 ;RO | EEEE A ATEA
& o oY sTET W AE, ¥ TA4T) TR
Az A, W1 39 famfamea & oA
F A fgdr far @22 & w7 drdEv
fea 341 w1 1% ST TiOEE BT,
fer &z & A v weed) A7 ff sfaae
Fafadr &1 2, 7e%1 A8z 7w fzar o,
gar w4r w1 9z Fefear 3w ad
wq fawfaae N s@@ar @ §
ARl FA S g w32 Lo
AaFi€ H AT § 97 @ | e &5 ow
faq 327 91 T =H FE AW @HF A
g ff Ty 2% 2 7 gmd aswaT A
Froafeamr 2. a0 wiETE 1 A0
sfaasr wfzrs 200, IATT Z0 T4 qqTaT
CEC

a9 | A7 FEgA AFAT § F FHL WS
mETE 7 o o Grw e ¥ oy osm
qv 717 WATIA , AT ZATL ARTHATET
qaer AT A1 (A7 7 @52 § TAgErT
4 1 3A4 fzedr 0 owe mo (Lfamm) 40
TR ST\ F A =wma g =
favafaarerr wrefir fGoafaama & om
F% ifmwm fwafaamag 202 0 oqom
SRaT g 7 wiges v ana F fwar sar

[30 JULY 1970]
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& a1 7wve & faar w4t 2 ) w3frg qurar
& | g A9 IW F, 9 qew W) AT @rar
H IAF AEAN { et AZ0 T 9 7 Ay
garer famafaama & 7 g9z 99 G &
TEEAA | A WAAT &7 GHIATH AT
ENE, ATE AFA OFT | OH TET UL
g9 ", AMH Frq sz F fqaa w@w
argar g & W sidsi o F o oawTam
AT qew B GIEA | A WA FATERT
LT T FT A497 WAl H o 9EAT
g, fomd @ 5asf 37 arfs #93 2, aT &
FH 9% AT F ) wAT g fE oS
o T N UHA W 19T 1T FIA
T dY HyST F ATE A AT AT 7
T drAdd § e &7 qaer g & 7
& A vew, v s A wasi
HS d7 a7 WY 3w A AT fowar
HAAT A3 AT BHAT ATIA | | TR GAAT
uAA KT AW FIF Z ) A 14 famrd,
fad nF TwFAR Ga A &, IWE
frafas &% fa@, goasar s e
e o 7 faeafaarme & 767 5 avam
U A2 ¢ | THET A FT, TAR T 9T |
goaaTsae (ot WA wEl g9e)
WA | AIA | WITT ArAT g2 o e
g

i AT G5 fRAT 7 savEr awr
74 forar 21 '

JUAWTEAR (W wwA wE g
q o W A1 ez Wi Rarg |

&t  TAATE ;Yo To qAT &
TrguTT 9 7 7 7 sfagra @ owi
forar 1 wT S mAT #6T, dve wo
IR | 7T 7T 5 § 93 aWe wo w7
gt famar &, a1 ITET Fdr ey T4y
STAL | TR qIve e O A amAr
ya g2 31 w1 ! s et =fE § arg
A7z F) AT-ZETET A0 AT o9 3w
VAT AT 7 WY WY A IH a9

\
|

Wi aus
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F7 9T A AT A AT I AR AZT FEIAT |
# aqerr Figar g 5w a1 ag amar
F4e TAEATE T A% 2, AT TA IAH]
ferwa &7 == T4 F AT owAfEAl A
ZRIT W17 TR T R AAE 92T fF
IAET TS A T ATEA-ATHAT FT
fermm 40 091 f Az Tt A T e
7 fAa af oF F1 AT ATHET HT TAG
THAT T WA A% AT q 29 7 |
i1 qup 3 7 faer £ i 2 fs e
F1 A A FIATT AT AT F 7
forrd wdt arsardr et 21 wiv =
AAAamarE | Az d9r 9T FOAG 7,
O gar JgAar F 0w aa q4
qrizar F arr 2ar faardto o1 917 13
FATE F1 TATH HAT F T2 FA A A
wasiA faorr w3 frvsAr goow
arg @ g | fRe 23 AT F1AT T A0
F faeft % fawafaarer & amd gzom
oo 9@ fa7 wasa @ wATAAETD AT
AT T HAFT qAT IR AL F AT 74T
YT S TAFN ITA FATT AT T GEA
A1 AW AT & ara A Z3d faege A
AT AT | qZ A F ¢ A WTH [F R
f @z ¥ & 7 a7 gAT HEw A
gaat TAT 7 1 o Ay wrdr 2 adr
QAT it 2 | 4 42AT & {5 o9 & A
A § oA s g 2 fa efRer
AT WA g, qdv e AT 2, §7 F7r
far zad Avadt mree we g 21w el
AT ST F, AT 9T AT F, S0 aTiE-
w7 feTawdt 37 A a4 & el % da
Y F1aq Az wdr, ahar &1 Fmfzan
IHATAT @d 21 a7 | AT T HTA FgAr
AT g wm gare waw §owm gwa
AT |

SHRI G. A. APPAN (Tamil Nadu): Sir, on
a point of order. Every Member of this House

has got his or her honour. 1 have been
observing

[RAJYA SABHA]
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for some days some things which are so
repulsive and repugnant and unpleasant. I have
very great regard for my friend, Mr. Rajnarain.
I consider him as my elder brother. My hats off
to his sincerity of purpose. But there is one
thing. A person has to be addressed by the
name which is entered in the school register or
the college or the university register or in the
electoral rolls or in the official registers. I can
call a person younger to me by name or a
person equal to me by name, whether it is he or
she. But, Mr. Vice-Chairman, he has been call-
ing the Prime Minister of India as 'Indira’ or
'Feroz Indira'. Is she my daughter or :his
daughter or your daughter or your younger
sister? No. She is the Prime Minister of India.
If anybody wants to address her in this House
or in the other House by name, then to give her
respect 'Ji' has to be added or she can be
referred to as Mrs. Indira Gandhi or the Prime
Minister of India. If he is a Telugu man, then
we use the word 'Garu'. If he is a Tamilian,
then we use the suffix 'Avargal' or the prefix
"Tiru!. But she is known throughout the world
as Mrs. Indira Gandhi or the Prime Minister of
India. So you please give your ruling here and
let it be carried to the other House also that
whenever anybody wants to address our Prime
Minister, she should be addressed as the Prime
Minister of India or Mrs. Indira Gandhi, or the
suffix 'Ji' should be used to her name, e.g. Dr.
Rao or Raoji and so on. This is my humble
submission. I think you will have to give your
ruling and let the House of Elders be an
example to the other House in this matter.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I think that is a very valid point
and I would like Members to bear it in mind.

oft ara fag awi (3w wiw) @ #an
STEr Ay AT 4T meEET v fgar ) w9
1 a@ g W A AT TSATeE
ATARIAT @ 787 410 2 1 ol faaq g7 a9
1 f% g @ 20 7z A ww aad
q A AT 21 AT F 7y AT "I
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a7 @ W AT Aw7 Wy A FeEs

IR ZA AT |

THE VICE-C I AIRMAN (SHRI AKBAR
ALI KH 4.N): You have not seen what has
happened. Please sit down. If you wait to

know what is happening here, ;, ou must be
here all the time.

st wwaoaw ;. ad, wrE Ao
farafan, 15 fawedt wam7, *1d Frafzs
AT AATCEN 67 HIT 94 7 fa=fHq
F2 &7 wwAT, AAwrgw fawo v
FT AT FLAT 2, 37| W=y A7 A THA
FTF MK o A A few faAmar
¥ fqaza w=m, 2 e wEofy TEE
7 W9, AT FERI FITIH | FATY OF
gemfaT @z 4 arw adf fer fam
¥ a7 A9 ¥, UAT A TEY | AT AT
q0h F FF F27 AN | 73 Fy fE aviw
fafaere arfgar 7 a0t § 72 @7 9@
# e A § F Far ag Fgav &
T [UEAT KT ARA T A AT AT T AT T |
qFq GEAA

IJqAATTSR (s wEAT WAt @A) ¢
uq WIT FH FO0oT |

off qEATOgw : # A[IZ WTE WIET
W wEATE ¥ TR Z, IW AW 9T WA
TN EIE |

IqEATTA (= wEAT WA @A)
WTTHY SHTE AET 39T & |

ft wemoam o 2fag, gwrdt G
07 AT Z ATE 27 F21 2 | TF AT A1
f ATEZ WIE 415 3247 8, A1 39 9152
GTE WIS AT H iz FET ) W A
FTEZ 1% WIEL FY HIZ FIAT AEIZ |

uawrad (+ft wraT wet gmw) ¢
ad, wd for &7 3 7390

L/R{N)I0RSS—6

[30 JULY 1970]
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Wl TR : w7 w=fAq Z AT
& 3a®! 979 Fa | i Afwd =,
FIT ZAH qWEY A & 7 wfew T | A a4
Tt sEfma & s G s o9
FAAT ATHAT | AZ A FAF AAT AT AT
F1E 21, a1 3997 qfF 7 93fm0 Frm
T AT FAT T 2 | gwfan fFoam
afeaes #, garz fammr & ag qm sgfara
wfr g€ ?, forasr @y garr wmaooig
aentfad faa & oy &3 &1 &7 faar )

SHRI G. A. APPAN: On a point of order. I
object to it. I am not a slave of anybody I only
put it to the House.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): He is your colleague. You must
show him respect.

SHRI G. A. APPAN:
expunged.

This should be

sft TwATTTIM ¢ wET W wE
wrr 3z el A ama a1 { ' ag 647
Fgr 2, v awifw faa mEeeiw
2 & HEIT q2ET & fZHEr & AT
FIATA F1 AT, ¥ IT FON F1 ZT @I
g, IR @ W E AT A o TA A
93 woar 3gan fF =re wF g foreqy
A FATCAIT A gA 20 7 T 7 2
e A A AEfaa 7 T aET A 1w
o 2, forata fF g w1 33w
AT 7@ 2, AAT TAT WA & T AT
ZHEAT I AT § | W W9 AT &
AT 77 37 ATE 4TS T OEW qUAT ArET
F 5 TaTT Wl F AR 9T A AT 3
AT, FI AT GAT TI, FIT A g7
gud A1 A1 2@ q@1 % gwa war WAy
& FET 97 T KIE 3H 9gATE FN, WA
A T HAT & HEATT ®T AZMAT

A, wiAq, § 9gT FEr A AT AT
oeq FTAT ATZAT §, TR 7 7R A1 Ay
T gaTa & ©7 § fAaT w0 wnar
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[T TATEraT]

g | & W@ g v wa m? fqwafaaray i
fF w97 For ¥ i, 37 faeigmadr &
fad oF wa® swIFAT FATE AT | HI
fafast @7t & fafass an o syemr
2, 30 A 997 7 =@ifzd | W oA
F ARG AqrEH-a@ 0 § 71 s
ST AT AT dedt 0T w1 Z191 9fy wravgs
gar faar swr wrigd | 0a st w3
AT ATAGT & forar s F avgn-aig AT
& g Wifzn @1 F97 qAW T@fEa
F1 g1 " faad sy qam 7, asim
WA ¥ R wEd qi0 3Em A
qITE ATTA-A(AAL H A7 A oF |l
#rT anfag | st fe a wrag sgar STEAr
g & wro nurrem IE-amar 4 2
AT qAEE 3T ATI-REET 4, 99
HETAAT ATTHA-ATHAL 4, IT7 A0 & TR 7
TH AYE &1 WINT A@l gE, WAL WiEd
A% g wir w& 5 o anr g, e
qmE qEA A& 2, AE aw ae ad 2,
fad aw faer adt 3, faad a9 safa
A&, Fawr fawew e mfge s, aoFrd
wifzfaam &, wamq 9 § 300 9=
g & a fad sy &, 1 fee wres wET
21 ury a7 wea faeeft favafaarag @
urf 7% 2 )

dfad fe & ofand 2 wiw 4% f v
qiama frar 2 o & ogwre gfaam
at wrar R, 91 fv gare T & wmar 2,
oG @, A1 ¥ ZEAT ¥ & FH ZAv
i, gara The-s7 T faar s,
g advar wifar a8 fear wme
a4 & wWFE T F AT QAT W7 7 |
arsr At fgedt & faad g7 oF 71 A i+,
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A FT WL ATIE-ATHAL FAT ¥, T
ACT-AAAT K F4 TF THE FT AT
e s &7 @ forar s&r a8
q W TR AV FZ 9 w3 Gzgar g
far 781, Gar frwer w7 Tar 3w EET
ATH-ATHA7 ZAT AZ( 241 (6 UF A oTo
a7 gfazr w1 7ra fz=h 7 Faer o ey
ferAgmzam a vga Z1 93 5 Az a7
7 fv fe=dr w1 faar gar o0& 93 A&¢
AT FAAT | TAT T WIRTA T2 FT 6T
FAT Z1, THF AT WIAA A FT AT w0
ZOTT | WZ HTATT FILT ATAT AT AT
a7 321 g1 # AR A7 A AAw 0
gw et @ womT #7 9% F 1 wwEs
afg @ gw drad a7 78 F

wfad, sfyqq, & w9% AT 77 WA,
9T WA & o Fle Fo W7o o 7
ATET q—ATEA, 7A74, 7 24, +%, =41 108
ST 2o WA HiET A——A477 faaq sear
7 f& 3w o=l o ¥, S oW Ue
# o 7 giaam @ q=i frar 3, gAer
FO SEAT AT W AR AT ifET
oy oy a1 Tz A T AgEE 98 DA
T AW FT VA CAAT AT TA AL FHT
2 o v o oY aneR-[0EE T ZHET AR
FoT 2, faardl = g w947 8, faear
FT BIATA FIAT 2 AT JZ ATTH-ATAAL
a3 1w aasia gfaa Wi
qAZT HT AT HT GT AT F F—
0T FAT AT TE AT AT AFAT | FAAT
At faafagi & ggam &, weaEl @
WRATT § FTHAT | Tro T F TMo X FI
2lo T wT wrAT &, TAF frm-nfaey
BTo TN AZT F AITG-TTHAT T4 § WILH
T T FEAl o Te uw uF awfuw
fanz @1 wrdt 2, Favafaerme 1 arze.
FFAT 77 Avqw A #, a4 T foanm
qz MaA, 7w Ay 7f7 o, 7 frarfaay



229  The Delh 'University

F e 20T A A famdt 3w /e
%3 | AR A FEAT FEAr g

SHRI K. C TANDRASEKHARAN (Kerala):
Sir, I am raising a point of order and I am
constrained to raise this point of order. I have
been quite patient aid I have been hearing the
hon. Member, but these insinuations and
abuses, being hurled on a person o high
authority who is outside this House, are
absolutely unwarranted a cording to me, abso-
lutely incorrect according to me, and
absolutely motivated, if I may say so with
respect to the hon. Member, and 1 would s
ibmit that, so far as Dr. Raj is corcerned. he
has been functioning as one cf the most
effective and a? one of the best Vice-
Chancellors in this country. So the abuses that
are being poured on him are absolutely
unwarranted, and I would request j ou to see
that a person in high off! :¢ as Dr. Raj is pro-
tected against he abuses that are being thrown
o i him by Members of this hon. House and
person like Dr. Raj has absoh tery no
opportunity to disabuse hi nself of al] these
abuses.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI K'LAN): I am sure the Education Mini
iter will reply tc all these things.

5P. M.

ot T 2 AR, # A7 q-
AT AT ATAAT A AL FF FT TINZ AIT

SFWET AT A UTAT 2TE @A 7oA
TEE TR ACTE ) g ATT WIfz AT
I AT W AT FeEerae wqifzaer 3,
FTAE FT. ( Tome bell rings'y
THIAT & WITT FEAT ARATE, ATATH
FAE FTTE FEAT TE T I FF |
7 fre wear g & o Zor 9 forar & a9
T areAy = vE 2 w oy ey foa-
fFamT 7 wzadt 21 T 2 o3y 99
Freridr 71 7 7 57 227 F arew JreAT
g T frar |+ o7 43 F 3987 7 AR
R FreA7 AT F | tafET gwr ey
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F1 [7o9ardy &1 "7 Mo I AT ATAF
FOAT 917 47 WilzFze g1 #9ar g, 7w
qifz3%z 791 § | 29 41 =TWo I I I
122, Imm a1 e angw s
% ZrIW |, 3941 29 1@ g 2. 47 fazg
fasrmas ¥ FEET FEE AT 9T FT
faar &, oo @0 @14 19T 9= 21 T41E,
Tzt gfasr Trrdt 57 o 2 oA faea-
fasrmm & &9 5 AN AT ¥ Gr 2
§ gHimd ¥7 g0 g, g w4, A f7aw
7 gaq artar wzeore for 2, zarer arie
g arza araa? 717 e fFuat-
q7 FATHZ | FWA F oA 5o
favafaaram faaas wasm 39 aw7 3
o4 FZT AT aFAT 2

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now you must finish.

Sl THAATIIAD : AT FOWITH FEAT
SEArE TMe 1A ¥ w7 7 faazw weam
g z f& oa=gfafa o1 T = o
W oHIT ATAAT WAT 99T 7T
oTq FA2T | FIGT 7 qA | AT A1 g
PICT IS

SHRI G. A. APPAN: Sir, what is your order
on my point of order? You will have to refer it

to the Privileges Committee at least. That is an
important thing.

THE VICE-CHAIRMAN SHRI AKBAR
ALI KHAN): I have given my direction.

SHRI RAJ NARAIN: You send it to the
Privileges Committee.

faer = 71 fafass #9287 & wwar
qEA 7 oAt fevrw wrey & faar F
=1 wirewe ovey : (fagm) *** 3z o
ot TrEATO o EE
{(Interruption)

+¢Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN: The words that Mr. Rajnarain

has said about Mr. Yajee should be
expunged:

st TrwATamer ¢ RRE o o %
* mEr wd  fmam A wwEa
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T st TRy ¢ ke T T

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Sanyal.

SHRI SASANKASEKHAR SANYAL)
(West Bengal : Sir, how can . . .

SHRI G. A. APPAN: Sir,
happened to may submission?

what has

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You please sit down,

SHRI G. A. APPAN: I would request you,
Sir. I want your protection; I want the Chair's
protection. I want a ruling on my point of
order. Let it be referred to the Privileges
Committee; this is not a small thing.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): All right; I will consider it.

SHRI K. CHANDRASEKHARAN: Sir, I
am not speaking on that but may I say a few
words? When we began this Bill you, Sir,
were pleased to state that we should finish it
within an hour. I was one of those who wanted
to speak a few words

*** Expunged as order by the Chair.
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on this Bill and I am being denied that
opportunity.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Your name is there.

SHRI K. CHANDRASEKHARAN: But, Sir,
the fact remains that you have been limiting
the time so far as every Member is concerned
but as regards one Member you have not had
any time limit imposed and the fact that no
time limit has been imposed so far as one hGn.
Member is concerned is certainly, may I say
with due respect to the Chair, discriminatory,
if I may say so and a case of non-discharge of
the functions and responsibilities on the part of
the Chair and this has happened during the last
four or five days continuously. As to who
exactly is in the Chair is a matter of no concern
for us but we, Members of this House, who are
not so vociferous, who are not in-disciplined,
who are not so keen to disobey the Chair
whenever the Chair says that something should
be done particularly with regard to time which
is the essence of the conduct of business of the
House I will respectfully submit that unless the
time limit is imposed so far as every hon.
Member of this House is concerned it will be
impossible for the business of the House to be
conducted and finished. We have seen. Sir,
that although one week has passed, not one
legislation except a minor one, has been
pushed through. Tt is not as if legislation is the
predomi-of this House. Non-legislative- work
of a public nature does attract parliamentary
activity now-a-days but there has got to be
some discrimination, some discerning, with
regard to these two types of work.

I respectfully submit that I would charge the
Chair that the Chair has not been able to
discharge its functions, responsibilities and
duties to every Member of this House without
discrimination.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I share your anxiety and I am
equally concerned over this matter. I would
request the Chairman to consult the leaders
of
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opposition parties and the Vice-Chairmen and
¢ >me to a decision in the matter. I fu ly
realise that I am not able to do r y duty as I
should.

st T ’-ﬁ"l’-‘[“ 0T S
g fr mrr waw =ofrr 5w &fww ) gf53
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I have heard your request, bu'

the decision will be
mine.

i COATOA ¢ qY WY, a8 T2
77 7 sy s e &7 qrere qE ST T
¢ g v @y femge w947 91 #119
feamaw. ..

THE VICE-CHAIRMAN
AKBAR ALI K TAN): All right.

=it TwTea T : ag faemm  wEadw
g4r A1 7@ § AWM | 99T 9% FEar
e o s s o oamT WO
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zE afentranE,  wefewmRfes,
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(SHRI

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now, according to the decision,
at five o'clock ...

SHRI
decision?

RAIJNAHAIN: Who took the

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): ... we have to take up the
statement that was made by the Railway
Minister yesterday. Is it the please e of the
House that
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we continue this matter for half an hour more
and finish it? What I want to know from the
House is this. Is it the desire of the House, as
there are two or three speakers more that we
finish this Bill?

(Interruptions)

SHRI BRAHMANANDA PANDA (Orissa):
Nol, Sir. No more we are going to heed. There
should be no discrimination between Members
and Member. Do not put a time-limit. One of
us will speak.

SHRI SASANKASEKHAR SAN-YAL:
Excuse me, Sir, I have great regard for you,
but we find that people who are irrepressible
suppress the Chair and people who want to be
respectful to the Chair are sabotaged by the
Chair.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): If you want I will give you full
time, but what I want to know is this. Is it the
pleasure of the House and shall I continue with
the Bill er shall we take up the clarification?

SHRI SASANKASEKHAR SAN-YAL: Do
not fix the half-an-hour limit.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): All right.

(Interruptions)

SHRI MONORANJAN ROY (West
Bengal): The hon. Railway Minister is here
and the matter is urgent. In today's newspaper
we find alarming news about the Northest
Frontier Railway as such. I think on the state-
ment of the Railway Minister as he had given
yesterday we should at least have the
apportunity to put questions and seek
clarifications. This may be adjourned till
Monday, so that Members can get some time to
speak on the Bill. Otherwise, within half an
hour or one hour we cannot finish it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Clarification regarding the
statement may be taken up.

KUMARI SHANTA VASISHT: Mr. Vice-
Chairman, before that I want to make one
point, before you close the
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[Kumari Shanta Vasisht]. other topic
Sometimes a large number of Members want
to interrupt the speaker. If that was done, that
should have been controlled. If somebody took
more time, it was not controlled. I may point
out one outstanding example. Earlier when the
time fixed for each speaker was fifteen
minutes, one Member from the ruling
Congress—at that time it was united—was
allowed to speak for nearly one hour on the
Birla issue, whereas the time fixed was fifteen
minutes.

SHRI ARJUN ARORA (Uttar Pradesh):
Why are you worried?

KUMARI SHANTA VASISHT: You were
not concerned with Birlas, you were in league
with Birlas.

SHRI ARJUN ARORA: Sir, on a point of
personal explanation ...

KUMARI SHANTA VASISHT: It is your
party, not your person.

SHRI ARJUN ARORA: On a point of
personal explanation . . .

SHRI K. S. CHAVDA (Gujarat): She has
said it is not your person, it is your party.

SHRI ARJUN ARORA: On a point of
personal explanation
oY AT ;. AW 7 oW A
fraza F7ar 9w g f& s faagw 1w
FIE AT AT 73T 2 F AT AT & AGTA 97
g TR 2 WIT T4 IYT AT ATt v
1 73 2, A1 F47 37 A9F F1% 202y fafaz
T AT & W A wE w9 FA w7
aawr e )
KUMARI SHANTA VASISHT: We also

feel that we should not be interrupted by
Members from the ruling party.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): What is the point?

KUMARI SHANTA VASISHT: A Member
has pointed out that one Member has been
allowed time to speak for about 45 minutes. |
am pointing out another example of a Member
having been allowed by the
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Chair to speak for one full hour when the Birla
issue was going on, though the time fixed was
15 minutes each. This sort of thing should not
be allowed in the case of anybody, whether the
ruling party or anybody. They are getting
agitated there when we speak. When such
rules are broken by the ruling party, Members
do not protest. There should be fairness for
everybody.

TEAT

st TIRAATTAO ¢ FHI 72
frzv s % fan fafvwa 557 7ia 473

ARG AR FA A FN
ot TRATTAW 2wy HOET

SHRI ARJUN ARORA: Sir, the lady
Member has said something about me. Why
not give me an opportunity to reply to that?

SHRI ARJUN ARORA; The lady Member
has said something about me. I must be
allowed . . .

+ft ToATIEY ;AR ZW AT 0F

FATET A4 57 AM A0 ATEA, HAT 07
AT AT Al A W OFAT HIT AT
AT Z1A0 AT | Hrar €rsr 19 q17 FEar
FEAT 4 | F1% (AT 997 97 T 2 T
T qA AT A1, AT IAFRT AT AL
famT s |

SHRI K. S. CHAVDA: She said about the
party.
[MR. DEPUTY CHAIRMAN in the Chair]

KUMARI SHANTA VASISHT: 1 said
about your party. Mr. Deputy Chairman, the
mike here is not working.

MR. DEPUTY CHAIRMAN: If the mike is
not working, you cannot expect that it would
be repaired immediately, the moment you
have drawn attention to this. If you want to
use a mike, you can use any other mike for the
present.

That mike will be repaired. If it is not in
order, it will be repaired today or tomorrow
morning, and
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I think, it will be in order. I expect and hope
SO.
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REFERENCE TO STRIKE OF CERTAIN
STAF1 ON THE SOUTH EASTERN JS(D
NORTH-EAST FRONTIER B ALWAYS

SHRI MONO] ANJAN ROY (West Bengal):
Sir, yesterday we were given a statement by the
hon. Railway Minister. W ¢ have carefully
gone through the statement. Over and above
that, t i5s morning in the papers we founi two
things. One is that the strike >n the South
Eastern Railway has be n settled. We do not
know how it 1 as been settled and what are the
t rms of the settlement because in the
statement we find preposteroi s things which as
a trade union leater we cannot believe that it is
so. The Railway Minister is saying that when
some shunters were beaten bi the police the
railway workers and workmen as a whole
demande< that not only should the policemen
“e arrested but they should be bound
handcuffed and paraded. Onlv for that there
was a strike in two or three Divisions. And the
entire worl was stopped and a deadlock was
created. Did the Railway Minister really make
any enquiry and know for certain whether the
entire work was stopped by thousands and
housands ofi railway-men only because their
demand was that the policemen should be
handcuffed and paraded or because there was
something ilse? Now that it has been settled, I
would like to know
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from the Railway Minister whfet were the
terms of settlement exactly.

With regard to the North-East Frontier
Railway, nowadays we find that it has rather
become a habit to evade the real issues and to
say that everything has been done by the
Naxalites.

In Siliguri there was an incident on the 2nd
of July and also on the 4th July there was
another incident. On the 4th and 22nd July
there were arrests, two railway men were
arrested, and one was arrested on the spot
when he alleged that the CI was stabbed there.
On the 22nd there were other arrests. From the
23rd onwards the strike started.

During the Railway Budget, the grievances
of the Diesel Shed people in Siliguri were put
forth, which we expected that he would
consider. The grievances of the Diesel Shed
workmen in Siliguri are accumulated for
months and months and years and years. |
would not like to go into the details of these
Diesel Shed men's grievances. They are very
burning issues. They have been representing
to the authorities at Katihar and also to the
Railway Ministry. But nothing has been done
with regard to their grievances. How is it that
because two railwaymen were arrested, the
strike started on the 23rd. It spread to New
Jalpaiguri on the 24th. Then on the 28th it
spread to Alipurduar Junction and then to
Katihar, and spread to other stations also.

Is this strike an outburst as a result of the
arrest of two workmen or because of the
accumulated grievances? I should like to know
clearly from the Railway Minister. Secondly,
does the Railway Minister expect that on this
occasion the only panacea is to use the
Territorial. Army at has appeared in the
papers? 1 should like to know what they are
going to do there. May I know whether the
Government would go into the details of the
grievances of the workmen or they would
depend upon the Army to run the Railways?

THE MINISTER OF RAILWAYS (SHRI
GULZARILAL NANDA): There may be
more points for clarification. It would be
better if I listen



